
X-

4

COTTRAL AOAlNISTRAnUE TRIBUNAL PRINCIPAL BENCH
n. Nn.1113/199B

Neu Delhi: Decided on

•BLEW R. S. R. ADI GE, WI CE CH Al RW AN ( A) .HON

Shri Parveen Singh,
s/O Shri Raop Chand ,
Retired Assi®^®"^ Central Intelligenco»
0 f f i ce r-I un da r
Intelligence Bureau,
Plinistry of Home Affair®»
AoG, C. R.Buil ding,
Neu Delhi,
r/o aG=»1/276,
\Akas. Puri,
Neu Delhi ..... Applicant.

(By Advocate: Shri S.K.sauhney )

Versue
i

1, Union of India j
through
Secretary,
ninistry of Home Affairs,
No rth. Bio ck,
Neu Delhi. j

2« Pay & Accounts Officer,
Intelligence Bureau,
Winistiy of Home Affairs,
AGCR Building,
Neu Delhi.

3. Accountant General (a iE)- I»
Uttar P radesh, I
20, sarojini Naidu Marg,
Allahabad -0G1. Respondents.

(By Advocate: Shri. R.Nischal for Ro-I and R-2

Sv ri n. K.Gupta for R-3.)

0 rder:

HON'BLE WR. S. R. ADIGE. \/ICE CHaIRWaN ( a)

Hea rd both si dea.

2. Adnittedly the only surviiv/ing griev/ance of
1

the applicant is claim jfor interest @18?? p.a. on

OP F amounting to Rj.23,j600/- for the period :4.89
.  • . i ■

tlll/:.3;i^3^>.

3» flppli^cant joined U.P .police in 1954. He

.  ' - /H/



'f Ic

uas taken on deputation' in Intelligence Bureau(lB)
on 10,4o67 and was absorbed in IB Uoe.f# 26o3o8B

and retired on 31.7.88, During deputation period

Respondent No. 3 main tained applicant's QPF account
and applicant made regular contribution towards

. OP F from 1*18X91 967 to flpriljIBBS. Respondent No.3

sent an amount of lb.23,600/- which included interest

upto 31.3.89, to Respondent Noo2 (Annexure-A) and

the said amount was paid to appli cant on 26.3.97^

(Annexure^B). Respondents have also _paid snother

amount lb,, 99556/- as in terest w.e.f. 1.4.94 to

31.3.97 pertaining to the period the balance was
I

lying with then and this amount was also disbursed

to applicant on 6.6.97.

4. There is no a\/erroent in respondents*

reply that interest on; the GPF balance of Hs.239 600/"

for the period 1.4.8 9 to 31. 3. 94y;^]feW0 with

Respond^t No.3,has been paid to applicant.

5. In the isply filed by respondents who
j

were represented by Addl.Central Govt. Standing

Oounsel Shri R.Nischal;, it has been stated in

the paragraph giv/ing the background of the case

that the interest for the aforesaid period has

to be paid by Respondent No.3 (Accountant G^ieralp

up). Ho tje\y8 r. , in the separate reply filed by

Re^ondent No»i39 liability to pay interest for

the aforesaid period 1.4.8 9 to 31.3.94 has been

denied on the ground that after applicant's

deputation and absoxption in IB he should have
I

got his account transferred froro UP to Centre

through his Drawing &: Disbursing Officer concerned
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as he ceased to be an employee of State 03 wt, but he

did not bring the fact of his d^utatlon and

absoxption with Respondant Noo2 to the notice of

Respondent No.3 and hence Respond^t N0ai3 cannot

be held responsible fo r the CPF accummulation of .

fe.23600/- lying with them. It is thereby suggested

that if the fact p f depute tiqn/abso rption with

Respondent No..2 had be^, b lought. to the notice pf

Respondent Np.3 ea rlier the (3>r balance pf ̂ .23, 600/-
upuld ha ue been transferred earlier.

6, It is true that tine applicant should have
-  i

broughtthe fact of his jdeputatipn and absorption with
i

Respondent No.2 to the' notice of Respondent No«3,
i

in which case his GP F account could have been
•- i ■

transferred from U.P.St>te to the Centre earlier^

but it would be neither just nor fair to deny
!

applicant the interest pn CPF balance for the
j  I

period 198 9-94^merely because he did not bring

the fact of his deputation and absorption with

Respondent Noo2 to the noticepf Respondent Noo3
'  ' j . -I

earlier. The aforesaid GPF balance rep re sen tJ

applicant's own legitimate and hard earned savings

which remained with Re^ond^t No.3> and which they

put to use. Had this amount been saved in any

banky it would have also, earned interestp and the cliim

for interest could not have been successfuly
!
i

refu sad me rely because :the applicant had not got
•7 . ■ . i
^ansferred his bank account from one place to

i

another. Similarly applicant's claim for interest

on the C3PF balance of lbo'23,600/- for the period

198 9=94 cannot be denied in the instant case.

/I
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7o Under the circura stance# the OA succeeds

and is allowed^ Respondent Noo3 is directed to

calculate and pay interest @12^p.a on the sum

of too 2 3,600/- to applicant for the period 1®A,89

to 3lo3o94 within three months f torn the date of

receipt of a copy of this order# No costs#

/ug/

( S.R#A0IGE ) -
VICE chaIfwan(a)#


